No.: 03 /PL/2017. ) Date : ¢l2 |er>

 Sub.: Regardmg grant’ of probation to the aceused:
 persoms. L -

Jt has come to- the notice that subordinate courts are
‘granting benefit of probation to the accused persons, without
verifying the fact as to ‘whether accused was earlicr given
benefit of probation or not ? or previously he has been
convicted or not? It is serious lapse on the part of Presiding
Officers of the court. o | \

Tt is, therefore, enjoined upon all Presiding Officer
of ‘courts that before granting the ‘enefit of probation to an
accused, -the presiding officer will satisfy himself regarding
entitlement of eccused for probation and for this PUrPOSE,
statement of: concerned accused would also be taken on.
affidavit to the effect that previously, he has not been
convicted for any offence and earlier he has pot taken the
 benefit of probation in any case. BT

- BY ORDER, |
IR -,

No. Geﬁ._lXVIIQ:[Z‘_QM[%_g - " Date: gafrory
. Copy _férwardéd_to ‘th_fl: all the District & Sessions
- Judges with the direction to circulate the same amongst all the -
subordiante courts of their judgeship. - ) |
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